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Order dated 10,.6,2003

Heard shri J.M.Patnaik, the learned
counsel for the applicant and -Syri R.CeRath,
the learned Standineg Counsel(on whom a cepy
of this C.,A, has been served) appearing for
the Respondents-Railways.

Applicant having faced successive

transfers within a period of 3 months, has

prayed for compesite transfer erants. Thej
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sald prayer having been turﬁ?d'dwwn, he

has preferred an appeal to Chief Personnel
Officer (Res, No.2) under Annexure-19 dated
23,4,2003 and,soon thereafter, he has filed
the present O.,A, for redressal of his
grievancesgspertainineg to order of refusal
passed under Annexure-16 dated 23.2,2001,
On perusal of the O.A, and connected
Annexures, it appears that the applicart has
got a prima facle case in his favour. But,
however, since his appeal to Chief Personnel
dfficer under Annexure-19 dated 28,4.2003
is pehding, this Orieinal Application is
disposed of with direction to Respond ents-
Railways te leok into the erievances of the
applicant and give him necessary relief,

as due and admissible under the Rules,
within a period of three months from the
datle of receipt of copies of this order,

Sénd copies of this order/along with

copies of this O.A. to Respondents and free
copiés of this order be handed over to the

1earnea counsel for both the parties.
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